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• 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 . 	GUWAHATI BENCH 

• 	 Original Application No. 212 of 2005 

Date of Decision : This the 	day of August 2005. 

The Hon 'ble Mr.Justice G. Sivarajan, Vice-Qhairman - 

Sri Sheesh Pal Singh 
Superintendent, 
Kendriya Vidyalaya Sangathan 
Regional Office, Guwahati. 

Applicant 

By Advocates 	: Mr. V.K. Chopra, Mr. M.P. Sarrna, 
Mr. S.K. Singh and Ms. R.Johi 

- Versus- 

TheUnionofindia, 	• 
Represented by the Secretary to the 
Government of India,. • 
Ministry of Human Resource Development Department 
Shastri Bhawan, New Delhi 1. 

The Commissioner, 
Kendriya \/idyalaya Sangathan 
ShaheédjeetSingh Marg, 
NwDe1hi-16. 

• 	 3. 	The Assistant Commissioner, • 	Keñdriya Vidyalaya Sangathan, 
Regional Office, Guwahati, Khanapara, (Assam). • 	• 	 . . . Respondenls 

• 	By Mr. M.K. Mazumdar, S.C., KVS and Mr. K. Upadhaya, Advocate 
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SIVARAIAN. I. (V.C.) 

The applicant is working as a Superintendent in Kendriya 

\1idyalaya S ngathan, Regional Office, Guwahati. He belongs to Delhi. 

After completion of three years tenure in the North Eastern Region in 

the year 2003, the applicant by representation dated 29.09.2004 

applied• for transfer from Kendriya Vidyalaya Regional Office, 

Guwahati to Kendriya Vidyalaya (Hqrs),/Regional Office, New Delhi to 

look after his ailing wife and to arrange he marriage of his daughtar 

at Delhi. It is the grievance of the applicant that in spite of Several 

reminders, the latest one being 14.07.2005 no action has taken an 
such representations. 

2. 	1 have heard Mr. V.K. Chopra, learned counsel for the 

applicant and also Mr. K. Upadhyayá, learned counsel for the 

respondents No. 2 and 3. Since the applicant's representations, 

annexures - H, III, IV,, IV'A', V and VI have not so far been disposed of, 

there will be a direction to the 2 respondent to consider the said 

representations and to pass appropriate orders in accordance with 

law within a period of two months from the date of receipt of this 

order. 

The O.A is disposed of as above at the admission stage 

itself. The applidant will produce this order before the 2 respondent 

for compliance. Counsel for the respondents also will inform this 

order to the 2 Id  and 3rd respondent urgently. 

(G.S1VARAJAN) 
VICE-CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI: BENCH 

(An Application Under Section 19 of the 

Administrative Tribunals Act, 1985.) 	 f) 

TITLE OF SUIT: O..ANO?(2— /2005 

Shri SHEESH PAL SINGH - Applicant 

- versus - 

THE UNION OF INDIA& ORS.- Respondent 

C 

The Applicant was working as Siperintendent in 

Kendriya 	Vidyalaya 	Bangathan 	Regional 	Office 

Dehradoon in the year 2000. 

The Applicant was transferred from Kendriya 

Vidyalaya $angathan Regional office, 	Dehradoon to 

Kendriya 	Vidyalaya 	Sangathan, 	Regional 	Office, 

Guwahati, 

The Applicant completed his 3 years tenure of 

his service in North Eastern Region in the year of 

2003. 

On 29.9.2004 the Applicant applied for his 

transfer from Kendriya Vidyalaya Sangathan Regional 

office, 	Guwahati to Kendriya Vidyaiaya Barigathan, - 

HQ/ Regional Office, New Delhi to look after his 

ailing wife and to arrange marriage of his daughter 

in Delhi. 
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On 29.9.2004 the Applicant applied for MB 

mutual tranBfer with Sri C. ChakrabortY. 

On' 	24.11.2004 	the 	Applicant 	filed 

repreeentatiofl 	through 	proper 	channel 	for 

conaideration 	of 	b-tB 	tranBfer 	. from 	Kendriya 

Vidyalaya Sanga'than Regional 	office, 	Guwahati 	to 

Kendriya 	Vidyalaya 	Sangathan, 	(H.Q.)/ 	
Regional 

• 	 Office, New Delhi. 	' 

On 	24.11.2004 	, the 	Applicant '. 	filed 

repreeent'atiOfl for coneideration of hie tranafer. 

On 	10.12.2004 	the 	Applicant 	filed 	
an 

application for tranefer before the Hon'ble 

• Minieter.  

On 15.02.2005 the Applicant eu.bmitted.. his duly 

filed up tranefer form for his tranefer through 

proper channel. 	 - 

On 14.7.2005 the Applicant filed repreeentat.Ofl 

requeeting 	uthoritY. for hie tranefer to Kendriya 

Vidyalaya 	Sangathan 	(H.'Q.) 	or. Regional , office, 

Delhi. 	' 

Filed by 	, 	• 
\ 

•(SUBHIL KtJMAR SINGH) 
• 	•. 	Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:. 

GUWAHATI: BENCH 

(An Application Under Section 19 of the 

AdminiBtrative Tribunal@ Act, 1985.) 	
V 

BETWEEN 

SRI SHEESH PAL SINGH 

Superintendent, 

• 	Kendriya Vidyalaya Sanghathan 
• 	 Regional Office, Guwahati. 

-Applicant 

AND - 

IN TilE MATTER OF 

1.. The Union of India, 

Repreeented by the 5ecetary .  

To the Govt. of India, 

Ministry of Human Re8ource 

Development Department, 
~kMy4 
New Delhi-4- 

The Commissioner, 
• 	 Kendriya Vidyalaya Sangatban 

Shaheedjeet Singh Marg, 

New Delhi -16' 

The Assistant Commissioner 

• 	 Kendriya Vidyalaya S.angathan 

Regional Office, Guwahati 

(Assam) . 

respondents 
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MOST RESPECTFULLY SHEWETH: 	

I 
PARTICUIAR3 OF TUE ORDER AGAINST WHICh THE 

- APPLICATION IS MADE 

This application is not made against any 

part'icular order, but is preferred against the 

action on the part of the Re8pondent in not 

transferring the applicant and posting him at his 

choice station on completion of his more than 3 

(three) years tenure of posting in the North Eastern 

Region. The action is in violation of Transfer 

guidelines of Kendriya Vidyalaya Sangatban 2005. 

JURISDICTION OF THE TRIBUIThL 

The applicant declares that the subject 

matter of the instant application is well within the 

jurisdiction of this Tribunal. 

LIMITATION 

-The application further declares that the 

applIcation is within the period of limitation 

prescribed under Section 21 of the Administrative 

Tribunal Act 1985. 

FACTS OF TUE CME 

4.1 	That the application has by way of this 

application made a grievance against the action on 

the part of the respondents in not ,  considering his 

representations for transfer to hiä choice station 

on completion of his tenure in the N.E. Region. The 

applicant who had joined- in Assam Kendriya Vidyalaya 

Sangathan Regional Office Guwahati on 22.8.2000 has 

completed more than 4t years in this North Eastern 
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Region and as per the guidelines of Kendriya 

Vidyaiaya Sangathan, he is entitled to be 

transferred from this region and be posted at his 

choice place of posting. Having failed to evoke, any 

response from the respondents the applicant as such 

has by way of this application come before this 

Hon'ble Tribunal Seeking redressal of his 

grievances. 

4.2 	That the Applicant is a citizen of India 

and a resident of Guwahati in the district of 

Kamrup, 'Assam and as such he is entitled to all the 

rights 	and 	privileges 	guaranteed 	under 	the 

constitution 	of 	India. 	He 	is 	working 	as 

superintendent 	of 	Kendriya 	Vidyalaya 	Sangathan, 

regional office Guwahati. 

4.3 	That in the year 2000, the Applicant was 

working as Superintendent Kendriya Vidyalaya 

Sangathan, regional office Dehradoon and . thereafter 

on 22.8.2000 vide office order No. F. 3-14/74-. 

XVS(East-I) he was transferred KVS regional office 

Dehradoon to Kendriya Vidyalaya Sangathan regional 

office Guwahati in Public interest. 

A 	copy 	of 	Order 	dated 

	

22.08.2000 	is 	annexed 	as 

Pnnexure -I. 

4.4 	That in compliance of the order. dated 

22.8.2000 . the App: Licant joined at Kendriya Vidyalaya 

Sangathan regional off ice at Guwa] iati on 15.09.2000 

as Superintendent and since then the Applicant has 

been discharging his duties at Guwahati to the 

satisfaction of his authorities. 

4.5 	That in the month of September 2003, the 

Applicant 	completed 	3 	(three) 	years 	of 	his 



continuous service at Guwahati and the Applicant for 

looking after his 	iling wife and to manage his 

family 	problem 	applied 	before 	the 	Commissioner 

Kendriya Vidyalaya  Bangathän( HQ). New Delhi, for his 

transfer 	on 	9.12.2003 	from 	Kendriya 	Vidyalaya 

Sangathan 	regional 	office 	Guwahati 	to 	Kendriya 

Vidyalaya.Bangathan (HQ)/ Regional office New Delhi. 

A copy of applicati on-dated 

9.12.2003 is annexed as. 

Annexure -II 

4.6 	That 	again 	on 	29.09.2004 	the 	Applicant 

submitted application for his transfer through 

proper channel before the Joint Commissioner (Admn.) 

Kendri..ya Vidyalaya  Sangathan (HQ) New Delhi. 

A copy of application-dated 

29.09.2004 	is 	annexed 	as 

Annexure 	Iii. 

4.7 	That thereafter as there was no action from. 

the 	Respondent 	the 	Applicant 	on 	24.11.2004 0  

submitted 	application 	before 	Asst. 	Commissioner 

Kendriya Vidyalaya Sangathan, regional office 

Guwahati, requesting him to take necessary action 

upon the application of his transfer. On the same 

date the Applicant submitted another repreéentation 

before the Commissioner Kendriya Vidyalaya Sangathan 

(HQ) requesting him to consider his transfer ,  

petition. 

Copies 	of 	application-dated 

24.11.2004 	are 	annexed 	as 

Annexure 	- 	IV 	& 

respectively. 
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4.8 	That the Applicant again on 10.12.2O4. Bent 

representation to the Hon'ble HRD Ninieter for his 
transfer , 	from 	Kendr'iya 	Vidyalaya 	Sangatban, 
Regional 	office 	Guwahatj 	to 	Kendrjya 	Vidyalaya 
Sangathan(HQ)/Regjfli0ffj5 New Delhi. 

Copy 	of 	representatIon-dated 

	

10.12.2004 	is 	annexed 	as 
- 	.. 	Annexure - V. 

4.9 	That the Respondentadvia'ed the Applicant 
to submit his application for. tranBfér in the format 
of applicaijon for transfer and accordingly the 

Applicant submitted .. duly filed U. format/ 
application through proper channel on 15,.2.2005.. 

4.100 	That 	as no action was taken for his 
transfer the Applicant '•agai tn

/ 
 on 14.07.2005 submitted 

a 	representat ion 	before 	the 	Dy.. 	CommjsBjoner, 
.Kendriya 	Vidyalaya 	Sangathan 	(HQ), 	New 	Delhi 
requesting 	him 	to 	consider 	his 	transfer 	from 
Regional ' office Guwahatj to HQ/ ',Regional office New 
Delhi. 	. 

A 	copy 	of 	representation- 
dated 	14.07.2005 	is 	annexed 
asAnnexure - VI. 

/ 

4.1.1 	That 	the Applicant , sttes 	that 	in 	the 
transfer. guidelines, 2005 'of Kendriya Vidyalaya 

Sangathan in clause 10,2 there is a provision of' 
transfer' of Teaching/Non teaching staff, , who stay 
continuous period of 3. years in North-East. AB the 
Applicant has already completed 4 years in North 

East, he is 'entitled to get transfer from North East 
to his choice station. 

4.12 '  That the applicant 'states that the Kendriya 

Vidya1aya Sargathan in the year 2005 issued ' a 
guidel

.ine.8, regarding the transfer of his' teaching 
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staff 	in 	Clause 	10( 2). 	The 	aforesaid 

Reads as under: 

Clause 1042). 

Whether transfer is Bought by a teacher under 

clause 8 of the transfer guidelines, after a 

continuous stay of .02 years in the VERY IMRI) 

STATION or 3 years in the North East, A & N 

islands and other declared hard stations or 

by a teacher falling wider 'the grounds of 

medical/death of spouse/less than three Fears 

to retire or very hard case involving human 

compassion, in the event of non-availability 

of 'vacancy at his' choice station, the vacancy 

shall 	be 	created 	to 	accommodate him by 

transferring 	the 	junior 	most teacher in the 

service 	of 	XVS 	in 	the 	said station of the 

same 	category 	(post/Subject). However, the 

Principals 	who 	have 	been retained under 

clause 	4 	to 	promote 	excellence 	would not be 

displaced under this clause 

Note: Date of appointment on regular basis 
will be the criteria to decide service in KVS 

in the said post. While displacing. teachers, 

immunity shall be granted to the teachers, as 

applicable, for identifying and redeploying 

excess to the requirement of teacher. 4part 

from them, President/General Secretary of the 

recogn,zed service association of KVS, who 

are also the members . of J.C.N. will also be 

granted immunity. This facility is applicable 

for regional level also. 

.00  

I 

\, 

guidelines 

Again Clause 19 of the said guidelines it 

speaks that the transfer guideline, is applicable for 

non-teaching staff also. Clause 19 read as under: 
3 



The applicant further states that transfer of 

endriya Vidyalaya Sangathan staff provisions of the 

guidelines should be f011owed. The present applicant 
has already completed 4 	(four and half) years of 
service tenure in North Eastern Region. 	As such 
applicant is entitled to be posted at his choice 

station posting on completion of his 3 years tenure 

service in the north Eastern Region. 

The Applicant crave the leave of this Hon'blo 

Tribunal to produce the guidelines at the time of 
hearing. 

Clause 19 

These guideljne 

to 	non-teaching 

applicable. 
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shall nutatj.g mutandis apply 

staff 	to 	the 	extent 

4.13 	That on completion of the tenure fixed as 

per the above-noted transfer guidelines the 

applicant made a formal request for his transfer 

vide his applications on 9/12/2003, 29/9/2004, 
24/11/2004, 10/1212004 and lastly on 14.7,2005 

respectively stating therein that he is in need of 

the said transfer to took after his wife who is 

suffering from High blood Pressure and to manage his 

families who resides in Delhi. The said applications 

were sent to the Authorities through proper channel. 

Be it be mentioned here that in the said .appl1tjo 

the applicant specified his choice station in New 
Delhi/Delhi. 

5. 	 Grounds forrelief with legal rovj8jons. 

5.1 	For that the applicant completed 

4t years of service in Kendriya Vidyalaya 
Regional 	Office, 	Guwahati 	in 	the 
superintendent in the North Eastern Region. 

provision in the transfer guidelines of 

more than 

Sangathan, 

Post of 

There is 

Kendri ya 
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8. 

Vidyalaya Sangathan, 	to transfer any stafI, 	who 
completed 3 years contjnuou8 stay at North East, as 

such the applicant is entitled to get transfer of 
his choice station. 

5.2 	For that the ailing wife with the family is c/ 
residing in Delhi and there is nobody to look after 

his wife in Delhi. and also the applicant has a 

daughter of marriageable age and it is not possible 
on his part to arrange for his marriage from this 
long distance at Guwahatj and so the applicant tiled 

application for transfer from Guwahatj to New Delhi 
on completion of his 3 years service tenure at 

Guwahati and as such the applicant is entitled to 
get his transfer. 

	

5.3 	For that the applicant already served in 
North East way back from 22/812000 and had rendered 
more than 4 f. years of his service and therefore he 

8 entitled to be posted to his choice station on 

transfer from Guwahati to New Delhi/Delhi. 

	

5.4 	For that 	the applicant 	has 	since his 
jOining the Iendriya Vidyalaya Sangathan Regional 

Office, Guwahatj way back 2000 completed 3 Years of 

service tenure at North East Region in the year 

2003, and so after completion of 4 Years of his 

service at North East he applied for his transfer 

from time to time, but the authorities did not look 

into his difficulty to consider his prayer of the 

application as per provision of transfer guideljneg, 

5.5 For that the representations of the applicant 

have not been considered by the authorities whereas 

the applications of some other staff were considered 

and they are transferred to their choice of posting 
and as such the action of the authorities is 



5.6 For that the 

and 	legal 	right 

completion of 3 

Region in terms 

Vidyalaya Sangathan 

the applicant is 

choice station. 

9 

applicant has acquired 

for 	immediate 	transf 

years service of North 

of the guideline of 

in the year 2005, and 

entitled to get transfer 

\\D  

valuable 

r after 

-Eastern 

Kendriya 

as such 

to his 

violative to Article 14 & 16 of the Constitution of 
India. 

DETAILS OF REMEDIES EXHAUSTED 

That the applicant states that he has submitted 

his representation for his transfer but the same was 

not sympathetically considered. As such there is no 

other alternative and efficacious remedy other than 
to 	file 	this 	application 	before 	this 	Hon'ble 
Tribunal. 

RELIEF SOUGHT FOR 

Under the facts and circumstances stated in 

Para 4 above, the applicant prays for the following 
reliefs: 

7.1 	That the respondent No. 1 be directed to 

issue Order of transfer and posting in respect of 

the applicant as per transfer guidelines of Kendriy 

Vidyalay Sangath, 2005 from Kendrjya Vidyalaya 

Sangathan Regional Office, Guwahatj to his Choice of 
posting at Regional Office New Delhi/Delhi, 	with 
immediate effect. 

7.2 	Cost of application. 

7.3 	Any 	other 	relief/reliefs 	to 	which 	the 
applicant is entitled to under the facts and 

circumstances of the case and as may be deemed fit 

and proper by the Hon'ble Tribunal. 
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7.4 	Interim order prayed for: 

Pending disposal of this application the 

applicant prays before the FIon'ble Tribunal for a 

direction to the (Respondent No, 2) to process the 

application/representjo dated 9/12/2003, 

29/9/2004, 24/11/2004, 10/12/2004 and 1447.2005 for 

transfer to his choice of place of posting and to 

transfer the applicant on completion of the 

formalities. 

7.5 	This application is made bonafide and has 
been filed through Advocate. 

8. Particulars of the Postal order. 

I.P.O NO. 

Date of issue: 

iii) Issue from : General Post Office 
(iv) 	Payable: G.P.O., Guwabati. 

81 List of Enclosures: 

As stated in the Index. 
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VERIfiCATION 

I, SHE3R PAL 3INOH age about 	- years, Son of 

	

LQk4-k- •81i .Dvi S 	 presently, 	working 

as Superintendent Kendriya Vidyalay'a Sangatban, 

Regional Office Guwahati, do hereby solemnly affirm 

'and state that the 8tatement. made in paragraphs 

L 2, 3, 41 4,2, 4.4, 4.9, 4.11, 4.13, 5, 6 are true 

to. my knowledge and the statement made in paragraphs 

4.3, 4.5, 4.6, 4.7, 4.8, 4.10, 4.12, 8, 8.1, are the 

matter of records I information which I. believe to 

be true and rest are my humble submission before 

this Hon'ble Tribunal. The annexure are true copies 

of the original. 

And I sign this verification on this 

day of October 2005, at Guwahati. 

1-54 
(SREESH PAL SINGII) 

- 	4 
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o,s  

To 

Sub 

Sir 

Guwahat,i, 
Photo1  c 

,UDC 
• 	• 

<1J5 

•:' 

3: 	Aft 
•• 

LLe1Lt 

i• 

The •Cominizioner 
Kendriya .Vidyalaya Sangathan ( HQ) 
Shaheedjeet, Singh Ilarg 
New Deihi.- 16 

Request, for transferfrom 	R.O. Guwahati to Delhi. 
•'•'' f 	 .•• 	• 	 . 	I 	 • 	. 	•••. 	 • 	

i 	
-, 	. 	t• 

l • 	
:• 	 • 	 • 	• 	•, 	 • 	. 	• 	I, 	• 	°• 	;'• 	•• 	• 

,• 	•; 	 ?. 	 • 	: 	 •••••••• i 
• 	 . 	 ••• 	• 	' 	:..' 	• 	 I • 	•. • • 	 • 	 • 	 . . 	 •.• 	 • 	 • • 	 . 	 I 	

••/ , 

, 	 • 	i 	
, • •i , 	•.•' 	•, 	•• 	, 	

4 	• 	H 	• 
Dehraduni;to • Regional Qffice 

vie;officI order F r3H14/-14_KVS/E-LI dated 22--2000 1.

opy, enclosed)c in.publicinterest I I 

V 	£ • 4 k I I 	 J 	4 

4 
T. r from the year 1975 as LDC/ 

/AatL 	S upI 	£t 	 II 	I 	 I 

of Administration and posted in 
i, R9,Dehradun , 1 

	

worked as Supdt w e f 30 5 1995 to 
8 2000! inDehradun Re9LoI- 	I I 	 ft 

t )1fkt 	b 	 I 

tI'.wasI'trinsferied from RegIonal I OfficeDehradun to 
Guwahati'n:pub1ic' iriterest a6 Supdt. 	 15.9.2000 

£ 	

I 

my entirservicet,period abotit 29 years not a single 
ninletter.havè4beenserved.to  me, aout; 1 my worknd conduct 

vide ietteri '  NO 	F1  1. 3/93-KV 
dedj5' 11t2603that1my (transfer has beer1  issued on • . 	• 	• 	. 	• 	•';•• aiive"grounds I 	 11 

INV
I  

I 1surpiise to knw that the file no F 1-1/03-04/ 
4 203 has mentioned rgarding my t,anfor of  

to Guwahati though I have not been 
inttatedbØuIa.t till!  date 

•' : Hrntransferhnay.be treated on publicinterest and not on 
Administrati 4ié. Ground. One postof Supdt. ith going to b vacant very 
sobn. in. KVS(1Q): New Deihi and I niay be posted there as I completed 
more thaneOyears in the North Eastern Regioft at Guwahati. • . 	 .• 	, 	• 	. 	 • • 	. 	 • 	i2 	 • 	 I 	 . 

I. 

	

Thanking you 	 • 	. 	 • 	 I  

• 	. 	
I : 	: 	 Yours faithfully 

( Shoesh Vol SirlcIh) 
Supdt. KVS 

R.O. Guwahnti 

LY11 	iM- 



Dated s 29-092004 

0 	 S 

The Jøint Cmmissioner(Adrflfl.), 
Kendriya Vidyalaya sangathan(Rqrs) 
New Delhi : 16. 

(Through Proper channea.) 

Subject : Request for transfer from kYS,RO 9 	hatitó Delhi, 

Mdam0 	I 
I am to invite your kind tention on the 6k3ect cited 

above and to say that an applicatidi 4aa sent to 1datiad 
0942.2003, but the reply has not b46h réceive4 o 0 (Cc'py 
enclosd). 

Cl) 	I was transferred grom KVS,R0 0  Dhradun to Regional 
Office, Guwahati. vide Off ice Order Noj.344/74-KVS(oI) astod 
22.08. 2000 in Public Xnteeet (photocopy clod). 

1 had worked in KVS(Wrs) New Delhi from the year 1975 
onwards as WC,UDC and Asatt, Supdt. 

I was promotes as Superfittétident of 74mn. with poatirg 
iU KVS,RO k  Dehradun. I had orked as Superintendent wae,f, 
30.0561995 to 25.08,2000 in Dehradun Rèion, After that

44'ha'ti
e 

I  transferred frdm Regional office, Dehtadun to CVS, RO,  
in Public Interest as Supd. z.e,f. 150962000. 

in ray entire aerv.ce period about 30 years not a sin 	) 
Memo/Warning letter have been served t6me about my work ar 

onduct but }S hàihtjrnated to. this Of f ice :ide 16ttek ai)o,p0 
dated 0501 	jth Üyt 	rias een 7 

1saaed on Admin strat ye grounds. 

() 	I am surprised to khow that the -ile o,F.1-l/03.04/ 
QLtr/KvS/E.I, dated 04.02 2003 has mentioned regarding my transfer 
o Administrative ground from Dehradun to Guwahâti region though 
I have not been intimated dbout it till date. 

Hence, my transfer may be 	ta€ed on Public 
Interest and not On Adminitrativ gómd., I hereby équèàt u 
to transfer me imrnediatly £O Ouwahati to K1S(4/RG,bElhi7 
any Kendriya VSyalaya*Noida GCR and AFS Rindon. have 
completed 4 years in the north Eastern Region at Guwahat, M' 
daughter is mariage-abie age and it is not posibl to aange 
her marriage from Guwahati long distance 

I am further inform that an pplicaton was subMitted 
to Ivs(Hcjra) New Delhi in the month oül2Q0 14:°for. mutual 

nafer against Shri S. Chakraborty Superintendent 	Accounta' 
i 	my request has not been considered reaeohe kot known. 

Thanking you 	
S 	 S  

Yours faithfully, 

Encl As above.  

$HEE 	IiGI ) 
SUPERINTENDENT OF ADMN.FS 



(V 

To, 
The Assistant Commissioner, 
Kerriya Vidyalaya Sangathan, 
Regional.. Of ficçE, 
Guwahati (Assam) 

THROUGH" PROPAR. CHANNEI 

,8ubject:' Request. fortransfer. from. Regional Office, Guwahati 
.td DoIhi" 	',• 

I am to invite, kind ,attenction on the subect cited above 
-' ar td say that two 	 at repre.iento ris were ',aen.'to : Kerriya Vidyalaya 

Sangatha' dated 	
( 

bdt th reply has 
not been received so.'far.  

It is th re for: . again (thlrd.time). reques to take, 
necessary acti n (photo copy of previous letters are enclosed) 

. for ready réfe enáe0 	 ' 	'" 	 S  

Yours fatthfu1ly 

.jtk. 
.( sopa .s 	•) 

SUPER INTENDE 1  
1(ENDRIYA VIDYALAYA SANWTHAN 

REGIONAL OFFICE 
UWAHAT I. 

11 04 

- t. 



Fromi 

.PStngh, 
Supeinteideht, 
Kendya Vidyalaya S.ngathan 
Regional Otficé,. 
GUWAH/i%TI— 781 OIZ 

- 

'Th41uht •D'i) 
_P ;L.T. 

To 

4.. The CommisiorAer, 
Keridriya Vidyalaya Sangatha(Hqrs), - 

;.NWDELHi 	110 016 

THR0UGH: 	Pi-tOPR CHANNEL 

SUB: 	UNJUiICE AGAINSt THE SC/ST GROUPtB OFFIRS 
KV 	Hqrs),1\EW DELHI. 

.•..•• 

IN THE 

Sir, 

I am to say on the suoject cited atove and to intorm 
y o u that my application was sent •KVS(Hqrs)New Dé1}idated5,10.04 

'\ for the post of Asstt. Audit Officer for onwar1s submission to 
\ernployees Proviuent Fund Orgariisation,New Delhi on deputation 
the same 0pplicatlon has not forwarded y the KVS to the said Deptt. 

The following Group 'B' Of±icers applications were 
rorwareu jy the KVS(Hqrs),Gen.CatOry. h S K.Sareefl,uput. is 
working in TSA on deputation oasis & Sh K KSharma,ection Otficer 

•:ç.... was torwareu ni appliction to oth., Uep ,rtment on D uttio uSSiS 

anL selected it otheri Dparttnnt. Now he is working iii KS(Hqrs) 
after repetriution. •:;' 

Ivy rnrtual trnsfer pp1i tion cated 04,08,2004-has not 
been cdnsidered .g1inst Sh S K Chtk..aborty,Supdt.,IJS(Hqr),NeW Delhi 
and my application has been turned down 	2 

The following Süpdts. in General Category are working in 
Delhi only dbout 10 or . 15 yonrs 

) 1 • 	Sh S N Singh,Supdt. 	 I 
2, 	Smt Shashi.Khanna,Supdt. 
2. 	Sh PC BhardwaS,Supdt. 

In view of the above I request you to consider my transfer 
application from Reçional Office,Guwahati to KVS(Hqrs) ORRecjional 

: Office,Delhi sympahetical1y and also my apl.iction may beforWarded 
to the said Deptrtment on Depuation bsisI ave been'woking in N.E. 

Yours faitully 

b1 	Zt-1/ C 	 ( S P simfi.,) 



4
11, 

GISTERED PAROEt  
To 	 •• 

The Ho b1e JIRD Minister 
C-Ving Shasitry Bhawau 
Dr. flajendia Pd Road 
New Dci h I - 1 

Sub 	Request for transfer from KVS, RO Guwahati to KVSUIQ) New Delhi, 
RO, Delhi ormy KY in Delhi. 

Respected sir. 

I am to say on the subject cited above and to inform that I was transferred from 
Rego;iaI office Dclii adun to KS S RO, Guwahati on Public Interest (op' endosed) side 
lettci No F 3J4/7 I K\ S'Ftt4 dated 228 2000 and joined at RO, Guw ihati on 1.5.9.20011.  

I.. ,  

My family residing in Delhi and my thiughter is marriageable age and nobody to 
ii ing. Ilic mai nae ol my dauhte in the absence of me and aho-niy wife is 1-ugh Blad 
aieut•. 

Onwakatl is ii hard staüon in the North Ensturn region I have been compaeted 
4 (foui) yeats and 3 (fin ee months 

It Is therefo humbly request to loOk-Into the matter irnd my request may be 
considered cynipathc4l ally on nnmamiy gi otinds 

Thanldnt YOU. . 

Yours faithfully 

* 	 . 

. S.P. SINGli ) 
SUPERINTENDENT 

.Kenthiya Vidyfilovn Sangathan 
Regional Offlve Guwahafi 

(Msain) 

• 	 1j1.i7 

@L2 

/ 

I 



• 	Froms 
Sh0 S.P. .Singh 
Superintendent • 	KVSRO,Guwahatj Dt14.7,O8 

t21 

4/  

\ 

I 

To 
The. Deputy Comrnissioner(Per) 
KendriyaVidylaya Sangathan 
New Delhi . 160, 

Sub $ Request foTrnsferforn'iegionaj Ofttcó 0  Guwháti tO 
KVs(Hq) or ogional Office; Delhi 

Sir, 	 •.•• 
I am to say on thó subjoôt cited 'above thd 1,6, intimatO 

that I have been tanefGrred fr6mReçione1 O thce Dehadun 
*4 Regional 	 tOd 	2000 
1n.Pubii Xnterêt and joined at RO Guwâhati óñ 192000 

• As per MYS transfer guidlines under c1au4 	th 
tranafer guideltn after a continuouo stay. of 2 yëro in the 
very hard station or 3yearo in the North E+en hard station 
in the event of nonavsilability Of 1 vacancy at hii ,  choice station s  
the vacancy shall be created to accommodate him by, tnaarrin 
the junior moot superintendent in the service of kvs in the said 
station on the semé tation 	. 

I have been complOtèd in Worth Easter adgien 4 yesro and 
11 1m*th6 o  It is therefore humbly request*4 kindly Coneidr my 
request Or transfer from RO Gtwahati té kVs(ftc) 	ao bhi. 

..,.-.,.I_ 	.,. 
Thañkirg you, 	. 	: 

Y666 #6ithfully v  

SHEM PAL SXtaH ) 
SUPRXNTBWDENT 

.KVS ç O j  GUWAHATI 

k 


